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Tho applicant vasappolnted In  the month of May,

1983  and accordlne to him he workod for  120 dayo under 

AsslstantBnglneer (Mloro^are )&a ibarell ,T h ereafter  he also 

v ^e d  as d aily  rated mazdoor In  Telephone Exchange, Aiamba^h, 

Lucknow from October, 19 83  to J u n e , 19 8 % and thereafter, h is  

services were terminated.Comingtolmow that some appointments 

aro boin^ mado by the Telecom ^istrlct  Manag^er ,Luclcnov the 

applicant alsosubmltted his application  butno appointment 

was givon to the appllcant.&uimingrh hither  and thither , he 

has ultim ately come tothe Tribunal with the prayer that the 

letter dated 2 ,1 ,6 9  bequashdd and the respondents be directed 

to consider the case of the applicant and reoengage him as 

casual labour inthe futore recruitment wben<-ever the vacancy



occuro.Tide letter dated 2 .1 .8 9  theappllcant was 

Informed that hevas not e lig ib le  as per rules.

2 , According totbe respondents he has vorked only

for 123 days under A .E ,  Saibarell which unit is  under

Bivisional Bngizieer, Telecore, &ong %  stance, Lucknow

and decsnet come under the jurisdiction  of thisTelecota

Bivision .The  said  sub d iv ision  engages casual labour

not work
for hisown work. The applicant' d id  /a t  Lucknow 

under S .B .O .  Phones and duo to ban on engagement of

casual workers imposed witheffect fr<Ka 3 0 , 3 , 8 5 ,o il

Telecom d istrict  Monagero/Telecoi& M v is io n a l  Engineers

inthe U ,P ,C ir c le  were addressed vide letter dated

3 .1 0 .8 8  to send particulars of such c a ^ a l  labours

who were engaged prior to tO 3 0 ,3 ,8 5  ond were at

that time out of eoployment due to non a v a il ib il ity

to work ond w illin g  towork on deputation in  Lucknow

Tolecca D istrict  for coble laying work,

3* ap p lieo at 's  gMovccnce is  that he has

worked fo r  120 days at Raibareli and a&so at Lucknow

and benefit has notbeen gicren to h ia  and n in  caso

tbo eorcTOct record is oiaintaiBed it w il l  be fouad that

the applicant worked at Lucknow•onii^at maybe so,

but in  the absence of doouraento it  is  d iffic u lt  to

accept the oorae.The responadents are directodto consider
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the case as to whether hC  has v;orked at LuCKnow arid 

in case he has worked at Lucknow his case for re-engagemant 

at Raibareli or at Lucknow,taking into consideration his 

seniority amon.: the casual labours, “the application is

disposed of as above ordei as to  costs.

Adn,. vice Chairman.

Shakeel/ Luck iow: Date.; 14 .9 .92


